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Rc,,,istrar 

Irs vuv 

fc):: -the 	 ~Jkaa_c_ 

applicant Shri A.K.Baral has drawn 

my attention to the impugned orders 

7~t Annexures 7 and 8. These orders 

were p~-Issed on 4.11,1996 and 8.11.96 

respectively. The applicant Yris not 

exhausted the statutory remedy 

by filing appeal against these 	 o, A 
orders. The E-pplicant should first 

file an aiDpc~_l as provided under 

'f he the statute and thereafter i 

aggrieved with the appellate order, 	1) 

he can a-vail of this foram under 

Sect. ion 19 of t he C .4 T 'ct,1985. 

Giving lib~~rty to the a.DL)licant to 	"(­Q, -A. 

,approach this Tribunal whenever 

causc of action arlses, th4S 

Ao-_)lication is dismissed. 

Shri i ,̀kha-ya Mishra , Add iltlimal 

Standing Counsel for the Unijn Df 

india is present and is heprd 	 L 
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